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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH

i
AT HYDERAB AD !
M I X L)

0.A.No. 1380/95. Dt.of Decision : 16=11-895.

Sk. Bashesr ' ?.. Applicant.
\Is

1. Tha Chiaf General Managgr(Telecom),
P.circle, Door Senchar Bhavan,
Nampally Station Road, Hyderabad. .

2. The General Manager,(Telacom), :
Telecom Araa, Guntur. ;
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|

|

3. The Telecom District Enginser,
Prakasam District, Ongols.

4. The Sub-Divisional Officer, Telecom.,
Ongole, Prakasam Dist. ‘ o

S. The Sab-0ivl. Officer, Telecom,
Markapur, Prakasam Dist, _ "+« Respondents,

&

|
I
o
Counsesl for the Applicant : Mr. P. éridﬁar Reddy

Counsal for the Respondentg : Mr. N.U,Ramana,Addl.CGSC.

CORAM:

THE HON'BLE SHRI JUSTICE vV, NMELADRI RAO : VITE CHAIRMAN

THE HON'BLE SHRI R. RAVGARAJAN : MEMBER (ADMN.)
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o i i -"Markapur, ‘Prakasam- Dists (- -
- 6o -One cepyate Mr.PaSIidhar Reddy,, Advocate,
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" "1. The Chief General ﬁaﬁagercrelecom)

! . A.P.Cirxcle, Door Sanchar Bhavan,

' "Nampally Statldon Road, Hyderabad.

. 2+ The General Manager(Telecom) 6K .:.; , .-
: Telecom Area. Guntur, .

u 3. Tﬁé‘TelecOm Bristrict Enginéér,

: Prakasam Distc. Ongole. - -
4 The Sub Divisional Officer. 'I‘elecom,
Ongoleqs’rakasam Disty - s gam
5. ‘I‘he Sub Divisional Officer, Telecom,
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;. 8. One c0py to Library,CAT.Hyd.
é‘i 9. One"spafé edpy. ~ i ¢ . Y Ao
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O.A.No.1380/95 Dt. of order:16-11-1995

ORDER

As per Hon'ble Shri R. Rangarajan, Member (Admn)
. |

,ﬁeard Shri P.Sridhar ﬁeddy, learned counsel
for the applicant and Shri N.V.;Raména.'learned

Al

Standing Counsel for the respondents.,

2. The applicant ‘herein was engaged as a Casual
Mazdoor fro% 1.10.1984 and he was retrenched from
service cen 31,5,19%1., It is stated that, thaeresfter,
he was engaged on different §E§§131t111'1993.

This application was filed by the applicant for a
direction to the respondents to re-engage him and

\
coneider his case for regularisation.:

3. As the applicant has been di%—engaged wayback
in 1991, the long period of abéencé cannct be condonned.
However, he has put in nearly seveﬁ years of casual
servicé and hence, acquired suﬁficient know ledge

in regard to the working of the department. Hence,
his service as a casual mazdoor, 1f he is re-engaged
will be more useful cc£$1222§°to angagiag-of freshers

from outside market. |

4. In the result, the following direction is given:
“The applicant should be re-engaged if there is work
'in preference to freshers from the cpren market in

the unit from which he was retrenched last, If in
pursuance of this order he is going to be re-engaged,

none, who is already in service will be discharged.®

5. The OA is ordered accordingly at the admission

stage. No costs.47 | | |

5h/\hjz_~_,_ﬁ-t:i~ | kﬂLchgthﬁ______a
(R.RANGARAJAN) ' (V.NEELADRI RAO)
Member (Admn) Vice Chairman ]

Dtd. :The 16th Noéember,lggs

Dictated in the épen court
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